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C.2\.NO. 724 OF 1995, 

ORDR DATED 23-082002. 

In this Application, the Applicant has sought 

for cuashino of the seniority list under Annexure_1 

dated 11-8-1967 and conseQurtja1 hfjt5, 

The CQfl11-. tj0 of the Applicant is tht he was 
not aware of the siorjt r  list p1 blish on 11-81967 

and on COrninc to know about it only in the year 1995 

he has preferred this C.A. xcet this vague plea, 

he tied not 	offered any satisfactory ex planation 

even in bis Original Application as to why he had 

kept silent for such a long time. on goino through 

Aflflexure_2 dated 19-11 2_1972 it reva1s as follows: 

he Case of sri M..Dora was dISCUSSed thread_bare at the meeting held on 15-12.1972 at ZrP betwe En DME(P) ,AFo( rj and LF/JSF. 

In vi.j of ,-,,, c fact that Sri M.T.00ra(app1jant) 
failed in the medical examination for A/I category 
on 14-7-1961 and SUbsequently passed on remedical 
examintiod on 8.1. 62,hjg seniority as 2nd FM would 
he determined with reference to the date of promotion 
as 	2nd FM namely 31.1.62. 

The decision cOmrrunjcted in this offjc 
letter dated 5.3, 72 to the eifect that t`e S 1iority of Sri 15.10.Dora would be reckoned from 29.9. 61 is incorrect and IS therefore hory withdrawn. 

sri jjora will. ake 147th position in the 
seniorit. list circulated Under this °ffj 	letter of even no, dated 23.6.72'.. 

A copy of this letter has also been endorsed to the 

Secretary,SE Railway rvienIs congress with referce to 

their 	letter dated 5.9.1972. From this it is clear 

that the grievance of the Applicant was redressed in 



Corltd.. .Order.. . .dt. 23.d. 2002, 

the year 1972 and if the Applicant was still not 

satisfied,he. should have taken up the matter with 

the apprOprite authority for redressal which he 

had not dOne. In s4.m, of this, this Application 

is grossly barred by limitation.TherEfore, this C.A. 

is dismissed on the ground of limitatlon.No costs. 
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